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This the h day of Dgotober. 2002 ///
HON’BLE SH. KULDIP SINGH, MEMBER (.J)

R.K_Manda!

H.Nn.24/715, DDA Flatae

Madangir

New D=lhi

(By Advoacate: Sh. M.K_Bhardwa i)

Veraus

1. The Commissioner
Kendriya Vidyalaya Sangathan
18, Instituticonal Area,
Shaheed Jeat Singh Marg,
New Delhi~110018.

2. Dy. Commis=sioner
Kendriyva Vidvalava Sangathan
8, Inatitutional Area,

1
Shaheed Jeet Singh Marg,
New Delhi-110018.

ORDER (ORA)}

impugned transfer rder vide which he has heen transferred

-

from Delhi toe Cachal Panchgram, Assam. The renresentations
have not vet been decided.
2. This OA can be disnosed of at this stage itself with

direction - to the reancondent

o

to decide the renresentation of
the applicant within a period of 15 days from the date of

receipt of 2 copy of this order.

3. However, respondents will not force the applicant to jein

Lo

and applicant may go on leave.
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